IN THE CENTRAL ADMINISTRATIVE TRIBUKRAL i HYDERABAD BENCH

AT HYDERAEBAD -

0,A . No,1560/95 - ‘Date of Order: 20,12.95 {
i
BETWEEN ¢ L | |
H !. !
V.Lakshminarayana. »s Applicant.

i

AND

1, Union of India, rep. by the Secre-
tary toc Government of India,
Ministry of Agriculture & Co-
- operation, Krishi Bhavan, . !

i New Delhi -« 110 001, , . |
! 2. The Director of 0il Seeds Development : |
Government of India, Ministry of .
Agriculture (Department of - o |

Agriculture & Co-Operation), ' !
Telhan Bhavan, Himayat Nagar, . :
"Hyderabad - 500 029, '

3. Officer on Spacial Duty (Crops), ' |
" Ministry of Agriculture (Department of v '
Agritulture & Co-Operation), Govt, g |
of India, Krishi Bhavan, »
New Delhi - 110 001,

4, Director, Department of Personnel,
P.G, & Pensions, Department of
Personnel & Training,

Government of India, New Delhi, B .. Respondents. 1
T v.-f . |

L. . o f | ‘

Counsel for the Applicant ' ++ N.RamaMohan Rao 1

] Counsel for the Respondents +« Mr,.N.R,Devraj !
CORAM; | |

1

HON'BLE SHRI JUSTICE V.NEELADRI RAO 3 VICE CHAIRMAN

HON*BLE SHRT R.RANGARAJAN : MEMBER (ADMN.)

s amas
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Copy tos= - : ) i
_ l

1, Secretary to Government of India, |
Ministryof Agriculture & Goperation,Krishi Bhavan,
New D_lhi~110 0018,

2, The Director of:Oil Seeds Development,
Governmentof India, Ministry of Agriculqpre
(Department of Agriculture & Co=Operation),

Telhan Bhavan,Himayat Nagar, :
Hyderabad-500 029, !

3, Officer on Special Duty(Crops), ﬂ
Ministryof Agricluture (Department of

Agriclture & Co=Operation),Govt,of India,
Krishi Bhavan,New Delhi-110 001, - 0

4, Director, Department of Personnel, :
P.3.& Pensidns, Department of Personnel & Training;

Government of India, New Delhl. .
l

.5, One copy to Mr.N,Rama Mohan Rao, aAdvocatle,
CAT ,Hyderabad Bench,Hyd. . } ‘

. i
6, One copy to *iy, N, R,Devaraj,Sr, GSC.CAT.Hyd.
7., One copy €O Library,CAT,Hyd. : l
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8. One spare COpPY.
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0A 1560/95. | Dt. of Urder:20—12-95.

(Order passed by Haon'ble Justice Jhr1 V.Neeladri Raa,
. © 3 Vice-Chairman),

I
* -

. Thig GrigLnal‘Rpplicatfon was filed praying for decla-

-

Y A

ration that the applicant is eligibla‘bnd sntitled for appoint-

ment to the post of Grade-I Staff Car Oriyer with sffect from

1"8-93. --: e . s - T

- . . -~
A - - “
o f

2, It is stated {fol) the applicant that he has submitted
represéntation dt.§-10-q5 to Réspondent No.1 tﬁréugh proper

channel, - e - e . . ..

LI )

3. In the circumstances, the O.A. is ordered as under :-

" Respondent No.,1 have to dispUSQ-oF
the representation of the applicant
expedgtiously and preferably by 30-6-96,"

4, Original Application is ordered accordingly at the admission
stage itself, IE is needless ta say that if the applicant is

aggrieved by the order of the Respondent No.1 that is going to ba

passed, he is free to move this Tribunal under section 19 of the
A.T.Act, 1985, No order as to costsvy

PN——T— \nxwi;nuix__ﬁga

(R.RANGARAJAN) (V.NEELADRI RAD)
Member (A) Vice=Chairman

Dated: 20th December, 1995,
Dictated in Open Court, Qﬁ%{

avl/



.
3 }

- DISMISSE

- onorwgn{k#&%evﬁa (361\

‘ * % %
Rsm/~ ,

0’7 N @/ﬂ“\[ " .,.‘.-':1&

A
TYPMD BY - CHECKTD 2y
COMPARED BY APTROVIT BY

I¥ THE CENTRAL ADMINISTRITIVE TRIBLMAL
HYDERARZD BE'™CH AT HYDRRARAD.

— . Vo I
T i ey, Neede Ao A A0
HON'BLE NR. Au,/ﬂ\jx{}{Lﬁ_éDM;N{LyQA Vi
ﬁlji*k&ﬁhﬁ

IUIAL MEMZER.

ORDER/JUDGEMENT :

DATED: . . . . . 1995.

’ M.A./R.A./C.A,No.

0.A.NO. \H;'br\")\?’( "

T.2.NO. (W.P.NO. .+ © )

ADMITT'DJAND INTERIM DINECTIONS ISSital.

ALLOWE

PISPOZER OF WITH DIRECTIONS.

DISMISSED. . - . Co-
AS WITHDRAWN.

DISMISSER FOR DEFAULT.
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